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Report of CPCB in compliance to the orders of Hon’ble National Green
Tribunal dated 28.08.2024 in Original Application No. 553/2024; News item
titled “From Ropar to Hoshiarpur via HP: 30-km detour as illegal mining
damages bridge” appearing in The Indian Express dated 10.04.2024.

1.0 Background and the Orders of National Green Tribunal:

The matter in Original Application No,553 / 2024 is related to a News item titled
"From Ropar to Hoshiarpur via HP : 30 km detour as illegal mining damages

bridge" published in the Indian Express dated April10.2024. which was

registered SIlo-moto by the Hon'ble National Green Tribunal.

Hon’ble NGT vide order dated 20/05/2024 (Annexure-1) directed that -' Member

Secretary, CPCB is directed to get the spot inspection done and ascertain the extent

of illegal mining in the area concerned and submit the report

In compliance to the above directions. a report was filed by CPCB on 24/08/2024

(Annexure-2). which was considered on 28/08/2024 and Hon’ble National Green

Tribunal (PB) vide order dated 28.08.2024 (Annexure-3) further that:

Para 03: The reports dated 24.08.2024 have been fIled by the Punjab Pollution
Control Board (PPCB) and Central Pollution Control Board (CPCB) stating that

the site was inspected in July 2024 and no illegal sand mining was noticed.

Para 04: it is undisputed that in the month of July 2024, the monsoon season had

already started resulting into flooding of the area. Hence, there was no possibility
of detecting any illegal sand mining. However, Annexure S DIed alongwith the report

of the CPCB reveals that as many as six FIRs were registered in the year 2024 for
illegal mining and the details of impounded vehicles reveal that even the Poclain
machines were used for the said illegal mining which was seized.

Para 06 '. It is not in dispute that by obtaining the satellite images for the period
excluding the monsoon period, the extent of illegal mining in the area concerned can

be ascertained. Hence, we direct the CPCB to obtain the satellite images of the

stretch concerned of last 5 years, excluding the monsoon period, analyses them and

ascertain the extent of illegal sand mining specialty 1000 meter both side of the

bridge which was damaged in July 2023 .
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2.0. Action taken by CPCB for compliance of the Orders of Hon’ble NGT:

The following actions have been taken by CPCB. to comply with the directions of
Hon’ble National Green Tribunal :

1. A letter No. CPCB/RD-CHD /Court Case /229/2022/ dated 09/09/2024

(Annexure-4) was sent from CPCB Regional Directorate. Chandigarh, along

with i) the geo-coordinates of the bridge under reference, ii) the geo-

coordinates of 1000 meter upstream of the bridge and iii) the geo-coordinates

1000 meter downstream of the bridge, to Member Secretary, Punjab State

Pollution Control Board (PSPCB). with a request to arrange the satellite images

of the stretch between Latitude: 310.1523 N. Longitude: 76.22'38’' E and

Latitude: 31.1457 N, Longitude: 76.2339 E. for the last 5 years of (2018-2023)

along with interpretation of the satellite images with regard to extent and

quantum of mining done in this stretch. from Punjab Remote Sensing Centre.

Acting on the request of CPCB. PPCB Regional Officer, Ropar sent a request

to Director, Punjab Remote Sensing Centre (PRSC), Ludhiana, for providing

satellite images of the stretch under reference for the last five years, vide email

dated 08/10/2024). In this regard Director. Punjab Remote Sensing Centre

(PRSC), advised to approach National Remote Sensing Centre (NRSC)/ISRO-
Government of India for satellite image procurement as per the Remote

Sensing Data Policy of Government vide email dated 08/10/2024. (Annexure-

5). Accordingly. Punjab Pollution Control Board (PPCB) approached Director
NRSC / ISRO through email communication dated 28.10.2024. with a request

for providing the satellite images. In response. Group Head. DOPG, NRSC.
ISRO, informed about the process to be followed through a series of emails

dated 28/10/2024 and 29/10/2024 and advised to fill the GE (Government

Entity) Form, enabling them to inform about the modalities to access the data

(communications to and from NRSC. ISRO attached as Annexure-6).

As required by NRSC, the GE Form was filled by CPCB Regional Directorate
Chandigarh on 07/11/2024 for getting access to the data. In response, CPCB,

Regional Directorate, Chandigarh was informed by Group Head. DOPG.
NRSC, ISRO vide email dated 11/1 1/2024 that there are only few data sheets

available for the period 2018-2023 and the available data could be directly
ordered by CPCB through online portal bhoonidhi.nrsc.gov.in. It was also

informed that this data also be ordered by them on the behalf of CPCB and will

be supplied on commitment to pay the cost. Additionally. it was informed that

as per GSTIN, Central Pollution Control Board, Regional Directorate.

Chandigarh is categorized as a Non-Government Entity (NGE) based on the

li.

lli.
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NRSC Internal Committee’s decision (Statutory body is neither Government

body nor a local authority as per GST) and therefore in view of this, the data

finer than 5m resolution are priced. The geo-coordinates for 1000 meter

upstream and downstream of the bridge under reference were confirmed by
CPCB Regional Directorate. Chandigarh vide email dated 11/1 1/2024

(communications held during 07- 12/1 1/2024 are attached as Annexure-7).

Subsequently, a virtual meeting was also conducted on 12/11/2024 with Group

Head DOPG. NRSC, ISRO to clear doubts. under the data availability and
further process to be followed to access the data. NRSC confirmed the

availability of the following data for the last five years (2018-2023) vide email
dated 13/1 1/2024.

IV.

Lvailable imaginary dates with resolutionsINo. of scenesear

pr,vi,1,d by NRSC/ISRO
2018 I a

a

r on 02

r )2

It was also informed by NRSC that NRSC can only provide the data and

inference has to be done at user end or the user may take the help of any

nearest State Remote Sensing Center. Accordingly, CPCB Regional

Directorate, Chandigarh. approached Punjab Remote Sensing Centre vide
email dated 14/11/2024. informing the availability of data satellite data and

suggestion of NRSC/ISRO regarding interpretation/inference of the data by
the nearest State Remote Sensing Centre. Punjab Remote Sensing Centre was
also informed that satellite data receive from NRSC/ISRO will be shared with

PRSC. for interpretation/inference and the reply prepared by PSRC’s

inference will be filed before the Hon'ble NGT (Annexure-8).
CPCB Regional Directorate. Chandigarh received proforma invoice for the

cost of satellite data (for Cartosat-1 Stereo & C2S Merged data in the period
specified. 2018-2023) from the New Space India Limited (NSil)aSRO on

12/1 1/2024 (Annexure-9). After releasing the payment by CPC'B. the satellite

data from NRSC/ISRO was received on 20/1 1/2024 (Annexure-10)
Satellite data received from the New Space India Limited provided to Punjab
Remote Sensing Centre vide email dated 21/1 1/2024. with a request for
interpretation/inference of the data. The feedback from PRSC. is awaited

(Annexure-11 )

V.

VI .

3

41



Vll. A team of CPCB Regional Directorate, Chandigarh, and PPCB Regional

Officer. Ropar visited the Office of the Director. Punjab Remote Sensing

Centre for discussion regarding interpretation/inference of the data provided

by ISRO. PRSC desired scope of work which has been provided along with
Geo-coordinates of the area concerned and details of the satellite data

received from ISRO by CPCB regional Directorate through email dated

27/1 1/2024 (Annexure-12). The interpretation of the satellite data from
PRSC. is awaited.

3.0. Submission of CPCB:

It is humbly submitted that:

1. CPCB was directed by Hon’ble NGT vide Order dated 28/08/2024 to obtain

the satellite images of the stretch concerned of last 5 years. excluding the

monsoon period, analyses them and ascertain the extent of illegal sand mining
specially 1000 meter both side of the bridge which was damaged in July 2023 .

In compliance to the above directions ofHon'ble NGT, CPCB has obtained the

available satellite data for the last five years from NRSC/ISRO (Annexure-10)

It was also informed by National Remote Sensing Centre (NRSC)/ISRO that

NRSC can only provide the data and inference has to be done at user end or the

user may take the help of any nearest State Remote Sensing Center.

Accordingly. CPCB approached Punjab Remote Sensing Centre (PRSC) and

provided satellite data received from NRSC/ISRO to PRSC for analysis
interpretation of the data. to ascertain the extent of illegal mining done, on

21/1 1/2024. The feedback/response from PRSC is awaited.

In view of the above fact and that CPCB doesn't have the expertise in
interpretation/inference of satellite data. it is humbly submitted that Punjab

Remote Sensing Centre (PRSC) may be involved by Hon’ble National Green

Tribunal in this matter, for further proceedings. The expenses met in this regard

may be met from NGT Environmental Compensation available at CPCB.

11.

111.

IV .

V.

CPCB shall abide by further directions ofHon'ble NGT in this matter.

\„#{
Nazimuddin
Scientist ’F'

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 553/2024

IN THE MATTER OF:

News item titled “From Ropar to Hoshiarpur via HP: 30-km detour as illegal
mining damages bridge” appearing in The Indian Express dated 10.04.2024
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1. Report submitted in compliance to the orders of Hon’ble NGT order dated

20.05.2024 in Original Application No. 553/2024; News item titled “From Ropar to

Hoshiarpur via HP: 30-km detour as illegal mining damages bridge” appearing in

The Indian Express dated 10.04.2024.

2. Annexure- I A copy of Hon’ble NGT order dated 20.05.2024.
3. Annexure- II A copy of proceeding of meeting held on the chairmanship of

Additional Deputy Commissioner (G) Rupnagar on 02.07.2024

4. Annexure- III A copy of proceeding of meeting held on the chairmanship of
Additional Deputy Commissioner (G) Rupnagar on 02.07.2024

5. Annexure- IV A copy of proceeding of meeting held on the chairmanship of
Additional Deputy Commissioner (G) Rupnagar on 02.07.2024.

6. Annexure- VMatter of OA No. 553/2024 w.r.t. closure of bridge at Ailgran due to
illegal mining.

7. Annexure- VI A copy of proceeding of meeting held on the chairmanship of
Additional Deputy Commissioner (G) Rupnagar on 02.07.2024

8. Annexure- VII A copy of proceeding of meeting held on the chairmanship of
Additional Deputy Commissioner (G) Rupnagar on 02.07.2024

9. Annexure- VIII Photographs taken during visit.

Filed by Adv. Saurabh Balwani
(On behalf of Central Pollution Control Board)

Dated: 24.08.2024
Place: Delhi
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Item No. 15 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 553/2024

News item titled "From Ropar to Hoshiarpur via HP 30-km detour as
illegal mining damages bridge" appearing in The Indian Express dated
10.04.2024.

Date of hearing: 28.08.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Respondent: Mr. Saurabh Balwani, Adv. for CPCB (Through VC)
Mr. Ankit Siwach, Adv. for Punjab PCB (Through VC)

ORDER

1. In this original application, registered suo motu, the Tribunal is

examining the issue of illegal sand mining in Swan River.

2. The OA has been registered on the basis of the report relating to

the closure of the bridge on the swan river connected Nangal with

Garhshankar due to indiscriminate illegal sand mining in the area

concerned.

3. The reports dated 24.08.2024 have been filed by the Punjab

Pollution Control Board (PPCB) and Central Pollution Control Board

(CPCB) stating that the site was inspected in July 2024 and no illegal

sand mining was noticed.

4. It is undisputed that in the month of July 2024, the monsoon

season had already started resulting into flooding of the area. Hence,

there was no possibility of detecting any illegal sand mining. However,

Annexure 5 filed alongwith the report of the CPCB reveals that as many

Annexure-3
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as six FIRs were registered in the year 2024 for illegal mining and the

details of impounded vehicles reveal that even the Poclain machines were

used for the said illegal mining which was seized.

5. The reports so filed by the PPCB and CPCB have been adopted by

the Deputy Commissioner, Rupnagar.

6. It is not in dispute that by obtaining the satellite images for the

period excluding the monsoon period, the extent of illegal mining in the

area concerned can be ascertained. Hence, we direct the CPCB to obtain

the satellite images of the stretch concerned of last 5 years, excluding the

monsoon period, analyse them and ascertain the extent of illegal sand

mining specially 1000 meter both side of the bridge which was damaged

in July 2023.

7. The CPCB may complete this exercise within six weeks and file a

fresh report by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF.

8. List on 04.12.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

August 28, 2024
Original Application No. 553/2024
dv
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